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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH 
ORDER SHEET 

~'Jirlt/r?k/CP NO. ) 1·:\"J OF 20 08 

Advocate for Applicant/s )<,.1 f · )<. . &j<f' Advocate for Respondent/a _ _ ____ _ 

Notes of the Registry Orders of the Tribunal 

21.10 . 2008 

Sheet No. o2_ 

CCA No.147/0B 
IN 

O.A. No.214/06 

HON'BLE MR. JUSTICE A. K. YOG, MEMBER-J 
HON'BLE MR. K. S. MENON, MEMBER-A 

Heard Shri P. K. Singh, learned 

counsel for the applicant . 

In the absence of pleadings, no 

contempt is made out . Learned counsel 

wants time to file fresh contempt. No 

amendment can be allowed. 

Contempt Petition is dismissed. 

However, liberty is given to the 

applicant to 

petition. 
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(JUSTICE A. K. YOG) 
Member-J 
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